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Mr. Chairman: One hon. Member,
Shri Subodh Hansda, having amend-
ment Nos. 16, 17 and 18 in his name is
absent.

His amendments will be deemed to
be negatived.

Amendments Nos. 16 to 18 were
deemed to have been negatived.

Mr. Chairman: I shall now put the
main motion to vote.

The question is:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1958-59,
1:id on the Table of the House on
the 22nd December, 1959.”

The motion was adopted.

16.33 hrs,

CORRECTION TO RESULT OF
DIVISION

Mr. Chairman: I am authorised by
the Speaker to make the following
announcement. I have to inform the
House that there were errors in the
announcement of the result of the divi-
sion held on the 19th August, 1960 on
the Resolution moved by Shri Ram
Krishan Gupta in regard to Ceiling on
income. The House has already
taken a decision and these errors
have absolutely no effect on it. How-
ever, I consider that the correct posi-
tion should be on record.

On a check-up of the photograph
and the proceedings it now transpires
that the correct result should be
‘Ayes’ 23; ‘Noes’ 81 instead of ‘Ayes’
24; ‘Noes’ 80, as announced yesterday.

16.34 hrs.

AGRICULTURAL PRODUCE (GRAD-
ING AND MARKING) AMEND-
MENT BILL

Mr, Chairman: The House will now
take up the consideration of the Agri-
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cultural Produce (Grading amk
Marking) Amendment Bill.

The Minister of Agriculture (Dr:
P. S. Deshmakh): I beg to move:

“That the Bill further to amend
the Agricultural Produce (Grad-
ing and Marking) Act, 1937, as
passed by Rajya Sabha, be taken
into consideration.”

This is an amending Bill to amend’
the Agricultural Produce (Grading:
and Marking) Act 937, which has-
already been passed by the Rajya
Sabha. It is a simpie one. All that
we seek to do is to make it applicable-
by this amendment to the State of
Jammu and Kashmir. It used to be
the practice till some time ago to:
make these legislations not applicable:
to the State of Jammu and Kashmir_
But now that it is part and parcel of
India we want to extend it to the
State of Jammu and Xashmir and
this Bill is brought with that in-
tention.

I do not know if hon. Members
would like me to speak on the im-
portance of the original Act which
was passed in 1937, or to dwell on the
importance of grading of agricultural
produce. I think it is self-evident,
especially for anybody who knows
about grading of agricultural pro-
duce both inside the country
and outside that grading is extreme-
ly important.

If there is no grading and no proper-
criteria of the quality laid down then
it is the grower who suffers because
we will then have to rely only on our
physical inspection of goods which
generally leads to the grower suffer-
ing a lot of loss on account of it. So-
everybody has realised the import-
ance of grading of agricultural pro-
duce and in 1937 this Act was put on
the statute book.

We have also, through the Direc-
torate of Marketing, tried to enforce-
the provisions and make them appli-
cable to various commodities. There
are two parts of it.
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Shri Braj Raj Singh: Could I seek
a clarification? Is the speech that the
hon., Minister is making within the
scope of the Bill? The scope is only
this, namely, that—

“In sub-section (2) of section 1
of the Agricultural Produce
(Grading and Marking) Act, 1937,
the words ‘except the State of
Jammu and Kashmir’ shall be
omitted.”

Mr. Chairman: That is what the
hon. Minister said. He is only ex-
plaining, if the House wants it.

Dr. P. S. Deshmukh: If the House
does not want, I am not keen on tak-
ing the time of the House, I will
be quite prepared merely to move
the consideration of the Bill without
any elaboration of what we have
done.

Shri Nagi Reddy (Anantapur): 1
think he can continue.

Shri Achar (Mangalore): We should
have the main facts.

Dr. P. S. Deshmukh: The motijon
may be put to the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Agricultural Produce (Grad-
ing and Marking) Act, 1937, as
passed by Rajya Sabha, be taken
into consideration.”

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Chairman, Sir, at the
very beginning I would like to con-
gratulate the hon. Minister for bring-
ing this amending Bill to the original
Act. We are very happy to learn
that the original Act regarding and
marketing of agricultural produce is
being extended to the State of Jammu
and Kashmir. I would only like to
say a few words.
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After going through the original
Act, 1 feel that it is necessary that
the original Act should also be re-
viewed now considering the fact that
after 1937 we have made a good deal
of progress in the agricultural field
and everyday we are emphasising the
need to increase agricultural produc-
tion. At the same time I feel that
marketing and grading of all agricul-
tural produce is also very important.
Keeping this fact in view I would
suggest that special attention should
always be paid to the marketing and
grading of fruits, dairy products and"

vegetables,

In the end I would again congratu-
late the hon. Minister for bringing
this amendment to the Bill. As in
the past the present Government of
Jammu and Kashmir under the
leadership of Bakshi Ghulam Moham-
med have always been bringing
legislation inside the State and are
also requesting the Central Govern-
ment to extend the beneficial and the
required legislation to the State of
Jammu and Kashmir. In this case
also the State Government had
agreed.

With these words I support the
Bill.
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Shri Ansar Harvani (Fatehpur):
This Bill has not got two aspects.
One is the political aspect, and the
other is the economic aspect. As far
as the political aspect is concerned,
I congratulate the hon. Minister on
having brought forward this Bill, but
I hope and trust that he will convey
the message to his colleagues in the
Cabinet that the time has come when
they should devise some formula
whereby in future, no Bill should he
brought forward in this House just to
provide that the words ‘except Jammu
and Kashmir’* should be omitted.

We know very well that Kashmir
today has become an integral part sf
India. Kashmir is as much a part
of India as Kerala or U.P. or Bihar...

Shri D. C. Sharma: Or Punjab alsn.

Shri Ansar Harvani: ....or the
present Punjab.

Shri A. M, Tariq: What about
future Punjab?

Shri Ansar Harvani: I hope and
trust that in future there will be no
occasion to bring forward this sort of
measure.

Now, 1 come to the other aspect of
the Bill. This Act was passed in
1937. Since then, much has happen-
ed in India in the field of agriculture,
in the field of animal husbandry, and
in the fleld of poultry, and under the
guidance of our hon. Minister, we
have made tremendous progress,
though the production has not very
much increased. Still we feel that
the outdated Act should be modified
and I hope that a Bill will soon be
brought forward in this House, which
would make the measure more effec-
tive.

We kncw very well that in spite of
this Act, there is adulteration through-
out the whole countyy. We know
very well that in spite of. this Act,
advantage is being taken by the offi-
cials in the States as well as at the
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Centre in the Agriculture Ministry
and they misuse the Act and adulte-
rated stuff is passed on sometimes as
good stuff. Therefore, stricter mea-
sures should be taken, and stricter
punishment should be meted in such
cases.

I hope and trust that the hon.
Minister wiil bring forward an
amending Bill in the very future
which will make this Act more
effective and more useful for this
country.

With these words, I congratulate
the hon. Minister on his having
brought forward this Bill.

Dr. P. S. Deshmukh: There are a
few points which hon, Members have
made, but on the whole, I am very
grateful to them for having welcomed
this measure. I was rather surpris-
ed that my hon. friend opposite, while
objecting to my making a reference
to the substantive enactment himself
not only went against it but made
certain observations which were, I
think, not very necessary while pass-
ing a Bill like this, although, the
motive or the intention behind it was
welcome to me; hon. Members on this
side of the House have also made
some references to it.

It has been stated that it should
not be necessary for us to bring for-
ward in respect of every Act, an
amending Bill like this, and since
Kashmir is an integral part of India,
ipso factofi every Act should more or
less apply to it. I fully sympathisc
with that sentiment expresed by the
hon. Members, and I am sure due
notice will be taken of it by Govern-
ment.

My hon, friend Shri Inder J.
Malhotra wanted to know whether
from the time was passed this mea-
sure, we had been making progress
or not. I am in a position to tell him
that both the scope and the commodi-
ties coming under the Act are being
expanded “from year to year, I am
not absolutely satisfied with the pro-
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gress, but we are trying to do the
best in the circumstances, for, in re-
gard to the addition of any particular
commodity, we have to consider
various aspects of it, and especially
the views of the Ministry of Com-
merce and Industry.

While moving the original motion,
I thought I would not be taking a
very long time,( but since the point
has been raised, I might say that
there are two aspects of the Bill;
one is the internal and the other is
the external. The internal aspect i3
in respect of commodities to be grad-
ed which are consumed largely in the
country; the external aspect is in res-
pect of those commodities which
have an export market. In the case
of commodities which we sell outside
India, we make is compulsory that
they should be graded. In the case
of commodities sold in the country,
it is voluntary. So, we are trying to-
expand the scope of both the volun-
tary grading as well as compulsory
grading from year to year. We have
not only added new commodities but
have been able to grade on a larger
scale. I am happy to say that the
Agmark is recognised as a reliable:
seal and a reliable standard for
judging the quality of the material
not only in India but outside wher-
ever and I fully agree with my hon,
friends that we should do all we can
to extend the scope of this legislation
to as many more commodities as
possible and do it on a still larger
scale so that the adulteration and the
losses which the growers suffer would
not be there.

My hon. friend Shri Padam Dev has
referred to the importance of this
from the point of view of the culti-
vators; and I am fully conscious of
it; so is my Ministry. We, will there-
fore, take into account all the obser-
vations that have been made by hon.
Members. We are ourselves anxious
as I said in the beginning. Without
grading, the best material would be
sold at the worst price possible; for
want of grading the middlemen and
the traders also have to have =&
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larger margin of profit in case the
-commodity does not answer the speci-
fications and the quality required by
the purchasers. In various other
‘ways also, it causes a lot of harm and
loss to the agriculturists,

In Kashmir itself there are com-
modities to which it will be made
voluntarily applicable such as rice
:and fruits and vegetables, etc. But
there are other commodities also
which are exported out of Jammu and
Kashmir. Therefore, this Act will be
-compulsorily applied to them. I am
-glad that the Jammu and Kashmir
-Government came forward with this
‘suggestion. We were very happy to
:agree with it and bring forward this
Bill; and I have no doubt that this
legislation will confer a lot of benefit

.on the producers in Jammu and
Kashmir.

Sir, T move.
Mr. Chairman: The question is:

“That the Bill further to amend
‘the Agricultural Produce (Grad-
ing and Marking) Act, 1937, as
passed by Rajya Sabha be taken
into consideration.”

The motion was adopted.

Mr. Chairman: We will now take

up clause by clause consideration.
“The question is:

“That clause 2 stand part of the
Bill.”.
The motion was adopted.
‘Clause 2 was added to the Bill.
. Mr, Chairman: The question is:

“That clause 1, Enacting For-
mula and the Title stand part of
the Bill.”

The motion was cdopted.

«Clause 1. the Enacting Formula and
the title were added to the Bill,

Evacuee Interest 3862
(Separation)
Amendment Bill

Dr. P. S, Deshmukh: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

16:59 hrs.

EVACUEE INTEREST (SEPARA-
TION) AMENDMENT BILL

Mr. Chairman: Now, we take up
the next item, the Bill to amend the
Evacuee Interest (Separation) Act,
1951.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Sir, I beg to move—

“That the Bill to amend the
Evacuee Interest (Separation)
Act, 1951, as passed by Rajya
Sabha, be t2ien into considera-
tion.”

While making this motion I have
no intention to make a very long
speech. The simple reason is that
this Bill is rather of a non-contro-
versial nature; and, secondly, as far
as know, no amendments have been
tabled to this Bill at all, So, in a
way, it is accepted that there is no
controversial point involved in this
Bill at all.

Before I come to the amendment
that I am bringing forward before
this House I think it may be desirable
it I give some background of the
parent Act that was passed about 8
years age. We can then appreciate
the impilcations and the necessity of
that Act and my task in bringing the
amendment today will become very
easy or. much easier.





